
  

       

 

    
 

 
 
 
       

       

 

 

                                                                                         

 

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

AB(SH) 97 of 2013
 

24.07.2013
 

None appears for the petitioner.
 

List this case on 25.07.2013.
 

JUDGE 

S. Rynjah 



  

       

 

  
 

  
 

 
       

           

       

     

       

 

 

                                                                                                      

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

Cont.Cas(C)(SH) 13/2013 

24.07.2013 

Mr. K.P. Bhattacharjee, learned counsel who entered 

appearance on behalf of respondent No. 2 prays for 4 (four) 

weeks time for filing the affidavit in opposition. 

Prayer is granted. 

List this case on 21.08.2013. 

JUDGE 

S. Rynjah 



 

                          
       

 
  

 
 

 
 

       

     

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CR(P)[SH] 38/2012 

24-7-2013 

As prayed for by the learned counsels appearing for the 

parties, list this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
  

       

 

    
 

 
 

         

           

     

     

       

 

 

                                                                                                         

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

Crl.A.(SH) 5 of 2012 

24.07.2013 

The learned counsel appearing for the petitioner prays for 4 

(four) weeks time for preparation of the Part II of the paper book 

containing the exhibited documents and others. 

Prayer is granted. 

List this case on 30.08.2013. 

JUDGE 

S. Rynjah 



 
  

       

 
    
 

 
 

         

           

     

     

       

 

 

                                                                                                         

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

Crl.A.(SH) 6 of 2012 

24.07.2013 

The learned counsel appearing for the petitioner prays for 4 

(four) weeks time for preparation of the Part II of the paper book 

containing the exhibited documents and others. 

Prayer is granted. 

List this case on 30.08.2013. 

JUDGE 

S. Rynjah 



 
  

       

 

    
 

  
 
 

        

     

 

                                                                                                                

 

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

CRP(SH) 25 of 2013
 

24.07.2013
 

As prayed for by the learned counsel appearing for the 

parties, list this case on 21.08.2013. 

JUDGE 

S. Rynjah 



 
  

       

 

  
 

  
 

         

          

   

          

        

     

       

 

 

                                                                                                       

  

 
   

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 14/2013 

24.07.2013 

Heard Mr. R. Jha, learned counsel appearing for the 

petitioner and also Mr. R. Deb Nath, learned counsel appearing 

for the respondent. 

Mr. R. Jha, learned counsel appearing for the petitioner 

prays for 3 (three) weeks time for filing rejoinder affidavit.
 

Prayer is granted.
 

List this case on 14.08.2013.
 

JUDGE 

S. Rynjah 



 
  

       

 

  
 

  
 
       

       

          

 

    

 

                                                                                                            

  

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 61/2013 

24.07.2013 

None appears for the respondents.
 

List this case on 21.08.2013.
 

In the meanwhile, petitioner is allowed to file rejoinder
 

affidavit. 

JUDGE 

S. Rynjah 



 
 
 

  

                

 
  

 
 

 
 

         

        

   

     

        

 

 

                                                                                                              

  

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH
 

WP(C)(SH) 73/2013 

24.07.2013 

Mr. S. Sen Gupta, learned counsel appearing for the 

respondents prays for further 3 (three) weeks time for filing the 

affidavit in opposition. 

Prayer is granted. 

List this case on 14.08.2013. 

JUDGE 

S. Rynjah 



  

       

 

    
 

 
 
 

       

           

     

       

           

 

 

                                                                                                           

 

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 127 of 2013 

24.07.2013 

The learned counsel appearing for the respondents prays 

for further 4 (four) weeks time for filing the affidavit in opposition. 

Prayer is granted. 

List this case on 21.08.2013. 

Interim order passed shall continue until further orders. 

JUDGE 

S. Rynjah 



 
  

       

 

   
 

 
 

      

             

           

          

       

 

 

                                                                                                             

  

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 178/ 2013 

24.07.2013 

The learned counsel appearing for the respondents 

submits at the bar that the SLP mention in the earlier order of this 

Court dated 25.06.2013 could not be taken up by the Apex Court 

on 19.07.2013 and it is likely to be taken up after 15.08.2013. 

List this case on 23.08.2013. 

JUDGE 

S. Rynjah 



  

       

 

  
 

 
 

        

        

 

     

       

 

 

                                                                                                              

  

 
 
       

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 181/2013 

24.07.2013 

Mr. A.H. Hazarika, learned counsel appearing for the 

respondents prays for 4 (four) weeks time for filing the affidavit-in­

opposition. 

Prayer is granted. 

List this case on 21.08.2013. 

JUDGE 

S. Rynjah 



 
 

  

       

 
    
 

 
 

         

         

     

       

 

 

                                                                                                           

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 308 of 2012 

24.07.2013 

Mr. R. Jha, learned counsel appearing for the petitioner 

prays for 3 (three) weeks time for filing the rejoinder affidavit.
 

Prayer is granted.
 

List this case on 14.08.2013.
 

JUDGE 

S. Rynjah 



 
  

       

 

    
 

 
 
         

       

     

       

 

 

                                                                                                   

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 362 of 2012 

24.07.2013 

Respondents had filed the affidavit in opposition.
 

Exchange of pleading is complete.
 

Issue rule.
 

List this case on 21.08.2013.
 

JUDGE 

S. Rynjah 



 
 

                          
       

 
  

 
 

 
 

       

         

      

       

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH] 26/2012 

24-7-2013 

Learned counsel appearing for the petitioner prays for 

allowing to withdraw this writ petition. Mr. A.H. Hazarika, learned 

counsel appearing for the respondents has no objections. 

Revision petition is disposed of on withdrawal. 

JUDGE 

S.Rynjah 



 
 

                          
       

 
  

 
 

 
 

 

         

        

     

    

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH] 83/2012 

24-7-2013 

As prayed for by Mr. S. Sen, learned counsel who entered 

appearance on behalf of the newly impleaded respondent, 10(ten) 

days time is granted for filing affidavit-in-opposition. 

List this case on 4-8-2013. 

JUDGE 

S.Rynjah 



 

                          
       

 
 

 
 

 

       

           

         

  

   

     

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH]200/2010 

24-7-2013 

Learned counsel appearing for the parties submits at the 

Bar that the matter in dispute between the parties are likely to be 

settled outside the Court and therefore prays for listing this case 

on Friday. 

Prayer is granted. 

List this case on 26-7-2013. 

JUDGE 

S.Rynjah 



 
 

                          
       

 
  

 
 

 
 

        

      

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH] 258/2011 

24-7-2013 

A prayed for by the learned counsels appearing for the 

parties, list this case on 12.8.2013. 

JUDGE 

S.Rynjah 



 
 

 

                          
       

 

 
 

 

          

              

   

         

         

        

         

     

 
 

 

 

 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(Crl.)[SH]7/2012 

24-7-2013 

As agreed to and prayed for by the learned counsel for the 

parties, list this case as a fix item for hearing on the top of the list 

on 29-7-2013. 

Mr. R. Gurung, learned Govt. Advocate appearing for the 

respondent is directed to produce the history sheet as well as the 

government file relating to the detention orders before this Court. 

No adjournment will be allowed taking into consideration the 

present nature of this case. 

JUDGE 

S.Rynjah 


